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ORDER 3 OF THE TRIBUNAL 

iI VLK. 

------------------- 
App1icit serveó Railways right irm 

1961/1973 till his retireirnt on attaiuin 

the *ge of superanivation on 31.33.02. k0fl-

p*yrnent of two iCP benefits; to which the 

APPlit was entit1e( as per his c1ait__ 



ORDERS OF THE TRIBUNAL 

during his service career: is the subject matter 

of this O.A. under Section 19 of the M*minis-

trative Tribunal's ?t 1985. 

It is seen from Annexure.u'A/3 dated 2.5.33 

that the Applicant represented his case to his 

authorities for grant of the said two /CP bone-

fits. As a consequence of the said ACP benefits, 

the Applicant states,he would also be entitled 

to higher rate of pemsicuary, benefits;which he 

is to get continuously at the end of every 

month anó, thus, the cause of action of the 

Applicant is a continuing one. 

Since tne grievance of the Applicant, is 

raised in his representation under Annexure-A/3 

dated 2.5.03.ts stated to be still pending un. 

disposed;this O.A. is hereby disposed-of with 

direction to the Respondents to consider the 

grievance of. the Applicant( as raised in this 

).A.) and pass necessary consequential orders 

within a period of 90 days from the date of 

receipt of copies of this order. 

Send copies of this order to the Respon.. 

dents, along with copies of the O.A,and free 

copies of this order be handed over to Mr 

S..swain,Ld. Counsel appearing for the plicant 

and Mr. P.C.Panda,I4. Counsel appearing for the 

Railwayg;en whom a copy of the O.A. has already 

been served. 

MEMR(J) 

Dle..00~ 
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